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—_— e =N .

BHANU SAHAY APPLICANT
VERSUS

UNION OF INDIA & ORS. RESPONDENTS

REPLY AFFIDAVIT OF VICE CHAIRMAN, THROUGH
SECRETARY,

JHANSI DEVELOPMENT AUTHORITY

. Upma Mishra, aged about 38 years, W/o Shri Varun Kumar
, Secretary, Jhansi Development Authority (JDA), having
e at Jhansi Development Authority, Commissionary Compound,
Circuit ouse Road, Gwal Toli, Jhansi, Uttar Pradesh-284001,

presently at Jhansi, do hereby most solemnly state and affirm as

under:

01. That the deponent in above noted case and is well acquainted

with the facts of the case and has read over the contents of the



present Original Application and, is competent to give Para-
Wise reply as under.

02. That the facts mentioned in Para-1 of the Petition are not
related to the Answering Respondent therefore, needs no reply.

03. That the facts mentioned in Para-2 of the Petition are not
related to the Answering Respondent therefore, needs no reply.
It is also submitted that after sanctioning the layout, and after
making arrangements of sewage treatment plants in the
constructed colonies, the Completion Certificate is issued by
the Jhansi Development Authority, Jhansi to the Developer.
Due to this reason, the waste and effluent does not flows in the
colonies approved by the Jhansi Development Authority.

04. That, mentioned in Para-3 of the Petition are denied. The waste

and effluent does not flows in the colonies approved by the

ansi Development Authority.

Smt. PreaT Thatryedi \
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R.N¢.-51559
Valid up to-08-04-2030

at, the facts mentioned in Para-4 of the Petition are denied.

The Jhansi Master Plan, 2031 has not been implemented yet
®aﬁd, for determination of green belt on the site and demarcation
of submerged area, a Letter dated 22.012025 and 28.05.2025
has been sent by the Jhansi Development Authority, Jhansi to

the Executive Engineer, Saprar Sub-Division, Jhansi as well as



Additional Municipal Commissioner, Municipal Corporation,
Jhansi. It is also submitted that a Joint Committee has been
constituted by the Answering Respondent vide Letter dated 10-
07-2025 for determination of submerged area.

06. That, the facts mentioned in Para-5 of the Petition are denied. It
is submitted that the Jhansi Master Plan, 2031 has not been
implemented yet and for determination of green belt on the site
and demarcation of submerged area, a letter has been sent by
the Jhansi Development Authority, Jhansi to the Executive
Engineer, Saprar Sub-Division, Jhansi as well as Additional
Municipal Commissioner, Municipal Corporation, Jhansi.
Furthermore, the contents of Para 6 (Supra) are reiterated for
the sake of brevity.

That, the facts mentioned in Para-6 of the Petition are denied.

r demarcation of green area situated adjacent to Pahuj river
the submerged area, a letter has been sent by the Jhansi

velopment Authority, Jhansi to the Executive Engineer,
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Saprar Sub-Division, Jhansi as well as to the Additional
Municipal Commissioner, Municipal Corporation, Jhansi and a

Committee has also been constituted to that effect.
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That, the facts mentioned in Para-7 of the Petition are denied.
In reply thereto, the contents of Para 8 (Supra) are reiterated for
the sake of brevity.

That, the facts mentioned in Para-8 of the Petition are denied.
The waste and effluent does not flow in the colonies approved
by the Jhansi Development Authority.

That, the facts mentioned in Para-9 of the Petition are not
related to the Answering Respondent therefore, needs no reply.
After sanctioning the layout, and after making arrangements of
sewage treatment plants in the constructed colonies, the
Completion Certificate is issued by the Jhansi Development
Authority, Jhansi to the Developer. Due to this reason, the
waste and effluent does not flow in the colonies approved by
the Jhansi Development Authority.

That, the facts mentioned in Para-10 of the Petition are denied.
The Jhansi Development Authority, Jhansi is making constant
efforts for demarcation, renovation of Pahuj river and for
development of green area.

That, the facts mentioned in Para-11 of the Petition are not

related to the Answering Respondent, therefore, needs no

reply.
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13. That, the facts mentioned in Para-12 of the Petition are not
related to the Answering Respondent therefore, needs no reply.
After sanctioning layout, and after making arrangements of
sewage treatment plants in the constructed colonies, the
Completion Certificate is issued by the Jhansi Development
Authority, Jhansi to the Developer. Due to this reason, the
waste and effluent does not flow in the colonies approved by
the Jhansi Development Authority.

14. That, the facts mentioned in Para-13 of the Petition are not
related to the Answering Respondent therefore, needs no reply.

15. That, facts mentioned in Para-14 of the Petition are denied. The

Answering Respondent is ensuring effective compliance of the

orders passed by the Hon’ble Supreme Court, the Hon’ble High

Court and the Hon’ble Tribunal.

| That, facts mentioned in Para-15 of the Petition are denied.
R.No0.-51559

Valid up to-08-04-2030

Due to availability of sewage treatment plants in the colonies
developed by the Answering Respondent and in the colonies

developed after getting approved the layout plan from

Answering Respondent, the waste water and effluent is not

released through drains.
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17. That, the facts mentioned in Para-16 of the Petition are not
related to the Authority therefore, needs no reply.

18. That, the facts mentioned in Para-17 of the Petition are not
related to the Answering Respondent therefore, needs no reply.

19.

That, facts mentioned in Para-18 and Para-19 of the Petition

are denied. It is submitted that due to availability of sewage

treatment plants in the colonies developed by the Answering
Respondent, and in the colonies developed after getting
approved the layout plan from answering Respondent, the

waste water and effluent is not released through drains.

That the annexures appended to the affidavit are true copies of
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of the above are true and correct to the best of my knowledge and

belief and nothing material has been concealed there from.
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The DOV NAMEd ... do hereby appoint
Rohit Amit Sthalekar, Ashish Choudhury, Akash Agarwal, Abhishek Arora, Anand Kamal, Prachi Grover

Add: Suite 1A, Basement, 8B, Mathura Road, Jangpura B, New Delhi-11014[Ph: 8800/ 84[()[]
Email: sthalekarohit@yahoo.com

To act, appear and plead in the above-noted case in this Court or in any other Court in which the same may be tried or
heard and also in the Appellate Court including High Courts/Supreme Court of INdia ...........ovovvveeeeeooo subject to

payment of fees.

To sign, file, verify and present pleadings, inspect files & documents & obtain copies thereof, appeal, cross objections
or petitions for execution, review, withdrawal, compromise or other petitions or affidavits or other documents as may be deemed
necessary or proper for the prosecution of the said case in all its stages subject to payment of fees for each stage.

To file and take back documents, to admit &/or deny the documents of opposite party.

To withdraw or compromise the said case or submit to arbitration, differences or disputes that may arise touching or in
any manner relating to the said case.

To take execution proceedings.

To deposit, draw and receive money, cheques, cash and grant receipts hereof and to do all other acts and things which
may be necessary to be done for the progress and in the court of the prosecution of the said case.

To appoint and instruct any other legal Practitioner or person authorising him to exercise the power and authority
hereby conferred upon the Advocate whenever he may think fit to do so & to sign the power of attorney on our behalf.

And | / We the undersigned to hereby agree to ratify and confirm all acts done by the Advocate or his substitute in the
matter as my/our own acts as if done by me/us for all intents and purpose.

And | / We undertake that | / we or my / our duly authorised agent would appear in Court on all hearings & will inform
the Advocate for appearance when the case is called.

And | / We undersigned do hereby agree not to hold the advocate or his substitute responsible for the result of the said
case. The adjournment costs whenever ordered by the Court shall be of the Advocate which he shall receive and retain for
himself.

“And I/We the undersigned do hereby agree that /We shall not claim any compensation, nor the Advocate/s shall be

Jiable for any compensation if he/she fails to appear in the court or fails to conduct or withdraws from the case due to non-
payment of fee as per settlement or for reason of any request/call given by Bar Association/s or Councils/s."

And liwe undersigned do hereby agree that in the event of the whole or part of the fee agreed by melus to .be pgid to
the advocate remaining unpaid he shall be entitied to withdraw from the prosecution of the said case unti the same is paid up.
The fee settled is only for the above case and above Court. liwe hereby agree that once the fee is paid. l/we will not be entltlgd
for the refund of the same in any case whatsoever and if the case prolongs for more than 3 years the original fee shall be paid

again by me/us.
IN WITNESS WHEREOF Iiwe do hereunto set my/our hand to these presents the contents of which have been

understood by me / us on this .......... [ = SO R R =7 AS— 20085 v ACCEPTED.
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Proof of Servic9279 2

M Gma" Ashish Choudhury <ashishchoudhuryadv@gmail.com>

In the matter of Bhanu Sahay Vs. Union Of India & Others Bearing Original
Application No. 1062/2024

1 message

Ashish Choudhury <ashishchoudhuryadv@gmail.com> Wed, Jul 23, 2025 at 6:22 PM
To: Gaurav@grvlegal.in, bhanwar jadon <bhanwar09jadon@gmail.com>, STHAVIASTHANA@gmail.com,
commjha@up.nic.in, dmjha@nic.in, bhanusahayjhs@gmail.com

Cc: Rohit Sthalekar <sthalekarohit@yahoo.com>, Rohit sthalekar <sthalekarohit@gmail.com>, Abhishek Arora
<aroraabhishek0207 @gmail.com>, Anand Kamal <anand050598@gmail.com>, adv.prachigrover@gmail.com

Dear Sir/Ma’am,

PFA the copy of Reply On Behalf of The Respondent Vice Chairman, Through Secretary, Jhansi
Development Authority in the subject-captioned matter.

Kindly treat this email as sufficient proof of service.

Regards,

Ashish Choudhury

Advocate on Record

Supreme Court of India

8 B Mathura Road, Jangpura B,
Suite 1A, Basement,

New Delhi- 110014

ﬂ Reply Jhansi.pdf
3975K
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